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Central administrative Trikbunal
Principal Bench: New Delhi i%)
CP No. &7/2000 In
0a No. 507/%96

New Delhi this the 1éth day of February, 2000

Hon®ble Mr. Justice V. Rajagopala Reddy, VC (I
Hon’ble Mr. M.P. Singh, Member (&)

Smt. Bala Devi,

Wso 3hri Satpal,

R/o Jhuggi No. 103%,
Durga Basti,

" Khehar Pass,

Delhi. : ‘
...Petitioner
(By Advocate: Shri D.K. Sehgal)
1
Versus

1. NCT of Delhi

through the Chief Secretary Omesh 3ehgal,

5-Ali Pur Road,
Delhi~110 054.

2. The Directorate of Transport:,
NCT of Delhi,
through the Uirector/
Commissioner, R.P. Rai,
5/9, Under Hill Road,
Delhi~110 054.

%Z. L.G. sectariat, -
administrative O0fficer, B.R. Bhardwaj.
Govt. of NCT of Oelhi,

&, Raj Niwas,Delhi-110 054
. . .Respondents

ORDER_(Oral)

By Reddy._ Jd.-

In the order passed in the 0A-307/96, a
direction was given to the respondents to consider the

petitioners for appointment as casual labourer in case

work of casual labourer - becomes available, in

preference over juniors and outsiders.

It is the case of the petitioner that
there are two vacancies to which the petitioner can be
appointed but he complains that the respondents are

not considering the petitioner. There is no averment
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‘up those two vacancies by appointing the juniors to
the petitioner. Unless we are 3atisfied’ prima~facie
that the ’respondents are committing a Contempt of
Court by not complying with the orders of the
Tritunal, we will noétright in issuing notice to the
respondents  In the contempt proceedings. W&cha;g;ﬁ&5
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within the prima-facie satisfactioh'in'this regard.
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In the circumstances, C.P. dismissed. It

is, however, open to the petitioner to move an
application afresh in case such material is available.

No costs.

t; .
(M?pu Singh) (V. Rajagopala Raddy?v%f ,
Member (A) Vice-Chairman (J) ' [
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